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PRINCIPAL BENCH, NEW DELHI
Ik ORIGINAL APPLICATION NO. 673 OF 2025
] /S 14 & 15 OF THE NATIONAL GREEN TRIBUNAL ACT

. The original

anon aforementioned has been filed in public interest, seeking

‘m@edute mtervention and appropriate directions from this Hon'ble

’\/1
r"'/ ﬂsﬁbunal against the grave violations of environmental laws and forest

conservation norms by the Respondents.

2. That the applicant adopts the averments made in the original
g D application as part and parcel of the present additional affidavit, and

ﬁ\ﬂ the same are not repeated herein for the sake of brevity.
3. That this additional affidavit is being filed to bring on record
Information dated 13-02-2026 received under from DFO, Tehri Forest
Division, New Tehri which the applicant believes is necessary for the

adjudication of the matter-.

Copy of Information dated 13-02-2026 received under RTI
Jrom DFO, Tehri Forest Division, New Tehri (Uttarakhand) is being filed

hevewith and marked as Annexure A4-17.

4. That the additional affidavit being filed is bona fide and in the interest
of justice.

——
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PRAYER

In the facts and circumstances above-mentioned, the applicant Most
Respectfully prays that this Hon'ble Tribunal may be pleased to take
TA Q !,fhm additional affidavit on record and may please decide the original

. _""phcanon AND FOR THIS ACT OF KINDNESS THE

s

Place: Rf5 hilces b

NOTARY
Filed on: 16-03-2026

el

[, Vikash Chandra Rayal S/o Late Shri Ganga Prasad Rayal R/o Vill/Post Gular
Dogi, Chameli, Dist. Tehri Garhwal, Uttarakhand, Pin- 249192, Occupation-

VERIFICATION

Self-Employed, state on solemn affirmation that the contents in the Additional

Application are true and correct to the best of my personal knowledge,

Deponent

information and beliet and hence T have signed hereunder on this the . dayet
Rig 1)
March 2026, dtr\Dehradun.
NC A,
n 18 affidayit 1S 8w ed ! ‘
e ARRAROIREIR e —

Reg. Mo (012001
‘elshil Rssmke‘-h Distt. ‘i’em‘
Littaralchand. (!nata‘
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FATT— TR ater), feed a5 warr, T8 e

BIT— 01376—232077, $qc— dfotehri_ua@rediffmail.com
ie- (95 /i) T8 Red,  Reie— (3o 2026
T EEICT

= gy Rig I8,

argoSoNovso W AR A,
g Yoy, Faw wm gy,
f¥—249202, Rra—<EgT |

- a1 &1 AR JfRfFHTE, 2006 & wET YA AEN d@d |
R SMYPHT TS I fRHH—03.01.2026

P AFAAET AT v S B v o e, (5i%), ScRavs, Evge @ e o
SHFATE IV G RAB—0501.2028 P §H PrAlcy G Wil goT | SMUD G A F1 AR affiam,

2005 3 awa ARl T Ee B geR MR @ o @ 2

wif TS g IuaEl A TS I

Information regarding Forest Settlement process under Sections 4 to 20 of the
Indian forest Act 1927 for forest areas in District Dehradun including Rishikesh
Range and Muni ki Reti and entire District Tehri Garhwal. Sir Madam, | am a
citizen of India and seek the following infomation inder section 6(1) of the Right
to Information Act 2005, if respact of the Forest Settlement procedure followed
for the declaration of Reserved Forests under the Indian Forest Act 1927 for the
areas mentoned below.

This RTI application pertains to: All forest areas falling within District
Dehradun, including the complete Rishikesh Forest Range Muni ki Reti areas,
and All Forest arcas falling within the entire District Tehri Garhwal,
Uttarakhand. Information Requested Please provide certified copies of the
perliminary notifications issued under Section 4 of the Indian Forest Act 1927, for
all forest areas in District Dehradun including. Rishikesh Range and Muni ki Reti,

Please provide the names of the Forest Settlement Officers (FSO) appointed for ERI 7 %@ WRAT a9

local residents and right holders for the above forest areas. Please provide

under Section 20 of the Indian Forest Act 1927. (il dere ?)

in case where any forest areas in District Dehradun including Rishikesh Range
and Muni ki Reti, or in District Tehri Garhwal, was declared as Reserved Forest
without completion of the Forest Settlement process under Section 4 to 20,
please provide certified copies of the specific legal orders notifications rules or
provisions under which such procedure was bypassed. Please clarify whether
declaring a forest areas as Reserved Forest without completing the forest
settlement process is permissible under the Indian Forest Act 1927.

If yes, please provide the relevant section rule or legal provision, please provide
certified copies of the final notifications or orders through which the forest areas
in Distriet Dehradun including Rishikesh Range and Muni ki Reti, and in
District Tehri Garhwal, were officially declared as Reserved Forest. The above
“information os sought in public interest and the protection of satutory and legal

and for all forest areas in District Tehri Garhwal, which were proposed to be | ReS wgarg & == =1 Rftag
declared as Reserved Forest. e AfefFeye U0 WeR §

the above forest areas and certified copies of the notifications or orders relating to R T e —

the appointment. Please provide certified copies of the proclamations issued sfRa Qaq)ﬁ i (Q1)965P A
der section 6 of the Indian Forest Act 1927, invitnig claims and objections from %

=5 . : W Red 3 7 ? veum @ Ry

certified copies of the final Forest Settlement Reports prepared for the above | Y9 & dmifea @ B &
forest areas, on the basis of which such areas were declared as Reserved Forests | IR a7 ®ifRg far war &)

_rights of affected residents.

of2 Frguwal ST GE ¥ W A @ af 30 Rl B ey R st afrerd @

woer afier we wad & faarfiy sndielig sfer® @1 g P yar &

yarig afEreTs),
a‘*mm%m.

8 a7 gar,
4 2Ed, A TPre—249001
mﬁm\%—gm,

B e T it s L S T T e e T A S S
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APPENDI X - | |

.-

COPL OF SECTION 20-
ACT , 1965,

A OF THE INDIAN FOREST (U.P., AMERTMENT)

i T s . Sl 4 Vb

g anything contained in this Act or
j in anyother law for the time being inforce, including the Merged

| States (Laws) Act, 1949 or the U.p. Merged States (Application of

. Laws) Act 1950, or any order issued theréunder)any forezt land or

- waste land in a merged State which

'merger (hereinafter in this section 1 Zerred to as thesaid date), -

() was deemed to be a reserved forest under any
enactment in force in that State, or

(b) was recognised or declared by the Ruler of such
State as reserved forest under any law

any enactment, rule, regulation,
tion,

(including
order, notifica-
custom or usage having the force of law)
for the tipe being in force, or

(e} was dealt with as a reserved forest in any
administrative Ieport or in accordance with any
working plan or register maintained and acted

upon under the authority of the Ruler,
'shall be deemed to be and since the said 4

‘be a reserved forest subject to the same r
in favour of any person as were in force i
i#aid date,

ate to have continued tn
ights »r concession if any
mmediats 'y befure the

‘Explapnation I -« A certificate of the State Govzrnment or of any

' officer authorised in this behalf to the effect
that a report, working plan or register was maintain
~ed and acted upon under the authority of the s
Ruler shall be conclusive evidence of the fact that

it was so maintained ang acted upon,

Explanation I1” Any question as to the existance or ex
right or concession referred to in thi
shall be determined by the State Gover
decision, given after such enguiry,
thinks fit, shallbe final,

tent of any

S sub-section,

nnent, whose

if any, as it

fxplanation III- 'Working Plan' includes any plan, scheme, project,

map, drawings and )ay-cuts prepured for the

purpose of carrying out the operations in the
course of the working and Management of forestg,
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TYPED TRANSLATED COPY

Office:- Divisional Forest Officer, Tehri Forest Division, New Tehri.

Phone:- 01376-232077, Email- dfotehri_ua@rediffmail.com

Letter No.- 1915/221(7) New Tehri Date- 13/02/2026
Registered
To,
Shri Rachpal Singh Saini,
IDPL Ram Mandir Road,

Birbhadra Rishikesh, Near Ram Mandir,
Pin-249202, District-Dehrahun.

Subject: Regarding seeking information under the Right to Information Act,
2005.

Reference: Your application dated 03.01.2026

Sir,

Your online application was received by this office on 05.01.2026 through online
transfer from the office of the Chief Conservator of Forests (HoFF), Uttarakhand,

Dehradun. The information sought by you under the Right to Information Act,
2005 is being sent as follows.

Information Sought information provided

Information regarding Forest Settlement | Instead of issuing a formal
process under Sections 4 to 20 of the Indian | gazette notification of the
Forest Act 1927 for forest areas in District | forests of Tehri Garhwal, the
Dehradun including Rishikesh Range and Muni | state government has
ki Reti and entire District Tehri Garhwal. Sir | declared the demarcated
Madam, I am a citizen of India and seek the | forests of the state as
following information under section 6(1) of the | reserved forests for the

Right to Information Act 2005, if respect of the | management of the forests of
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Forest Settlement procedure followed for the
declaration of Reserved Forests under the
Indian Forest Act 1927 for the areas mentioned
below.

This RTI application pertains to: All forest areas
falling within District Dehradun, including the
complete Rishikesh Forest Range Muni ki Reti
areas, and All Forest areas falling within the
entire District Tehri Garhwal, Uttarakhand.
Information Requested Please provide certified
copies of the preliminary notifications issued
under Section 4 of the Indian Forest Act 1927,
for all forest areas in District Dehradun
including. Rishikesh Range and Muni ki Reti,
and for all forest areas in District Tehri
Garhwal, which were proposed to.be declared
as Reserved Forest

Please provide the names of the Forest
Settlement Officers (FSO) appointed for the
above forest areas and certified copies of the
notifications or orders relating to the
appointment. Please provide certified copies of
the proclamations issued under section 6 of the
Indian Forest Act 1927, inviting claims and
objections from local residents and right holders
for the above forest areas. Please provide
certified copies of the final Forest Settlement
Reports prepared for the above forest areas, on
the basis of which such areas were declared as
Reserved Forests under Section 20 of the Indian
Forest Act 1927.

In case where any forest areas in District
Dehradun including Rishikesh Range and Muni
ki Reti, or in District Tehri Garhwal, was

Tehri by adding Section 20
(A) to the Indian Forest
(Uttar Pradesh Amendment)
Act, 1966. (Copy enclosed)
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declared as Reserved Forest without completion
of the Forest Settlement process under Section
4 to 20, please provide certified copies of the
specific legal orders notifications rules or
provisions under which such procedure was
bypassed. Please clarify whether declaring a
forest areas as Reserved Forest without
completing the forest settlement process is
permissible under the Indian Forest Act 1927.

If yes, please provide the relevant section rule
or legal provision, please provide certified
copies of the final notifications or orders
through which the forest areas in District
Dehradun including Rishikesh Range and Muni
ki Reti, and in District Tehri Garhwal, were
officially declared as Reserved Forest. The
above information is sought in public interest
and the protection of statutory and legal rights
of affected residents,

If the requester is not satisfied with the information provided above, they may
appeal to the departmental appellate authority within 30 days. The address of the
departmental appellate authority is as follows:

Divisional Forest Officer,
Tehri Forest Division,
New Tehri, Pincode-249001

Sincerely,

-SD-

Public Information Officer / Senior Administrative Officer,
Tehri Forest Division, New Tehri.
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APPENDIX - II

COPY OF SECTION 20-A OF THE INDIAN FOREST (U.P. AMENDMENT)
ACT; 1965.

20.A(1) Not withstanding anything contained in this Act or in any other law for
the time being in force, including the Merged States (Laws) Act, 1949 or the U.P.
Merged States (Application of Laws) Act 1950, or any order issued thereunder,
any forest land or waste land in a merged State which immediately before the date
of merger (hereinafter in this section 1 referred to as the said date),-

(a) was deemed to be a reserved forest under any enactment in force in that State,
or

(b) was recognised or declared by the Ruler of such State as reserved forest under
any law (including any enactment, rule, regulation, order, notification, custom or
usage having the force of law) for the time being in force, or

(c) was dealt with as a reserved forest in any administrative report or in
accordance with any working plan or register maintained and acted upon
under the authority of the Ruler,

shall be deemed to be and since the said date to have continued to be a reserved
forest subject to the same rights or concession if any in favour of any person as
were in force immediately before the said date,

Explanation I - A certificate of the State Government or of any officer authorised
in this behalf to the effect that a report, working plan or register was maintained
and acted upon under the authority of the Ruler shall be conclusive evidence of
the fact that it was so maintained and acted upon.

Explanation II - Any question as to the existence or extent of any right or
concession referred to in this sub-section, shall be determined by the State

Government, whose decision, given after such enquiry, if any, as it thinks fit, shall
be final.

Explanation III- Working Plan' includes any plan, scheme, project, map, drawings
and lay-cuts prepared for the purpose of carrying out the operations in the course
of the working and management of forests.



